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‘Applicant through counsel Shri A.K. Sinha,

Learned counsel for the applicant states

that the 0,A. No, 1323/91 has become infructucus

and may be dismissed as wifhdraun. The 0,A,

is accordingly dismissed as withdrawn, Learned

counsel prayed that he may be given liberty

to file fresh Application if and when occasion

arises after declaration of the result of ths

preliminary examination, If thers is a fresh
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cause of action, it is aluays:open to the

'aﬁplicant to move before the Tribunal,
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